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(2021) 10 DEL CK 0008

In the Delhi High Court

Case No : Civil Writ Petition No. 50 Of 2021, Civil Miscellaneous Application No. 
196 Of 2021

V.M. Singh APPELLANT

Vs

South Delhi Municipal Corporation & Anr RESPONDENT

Date of Decision : 04-10-2021

Acts Referred:

Citation : (2021) 10 DEL CK 0008

Hon'ble Judges : Sanjeev Sachdeva, J

Bench : Single Bench

Advocate : Rekha Aggarwal, Arjun Harkauli, Kunal Sharma, Subhendhu 
Battacharyya

Final Decision : Disposed Of

Judgement

Sanjeev Sachdeva, J

1. Petitioner impugns order dated 25.11.2020 whereby the appeal filed by the
petitioner against order dated 31.05.2018 passed by AT-MCD has been dismissed
noticing the statement of counsel for petitioner that petitioner shall apply for
regularization of unauthorized construction and no interim protection granted.

2. Learned counsel for the petitioner submits that no such statement was made
as the property is protected by the National Capital Territory of Delhi Laws
(Special Provisions) Second (Amendment) Act, 2017.

3. Learned counsel further submits that appeal of the petitioner is still pending
before AT-MCD and is listed for hearing on 07.01.2022.

4. This Court by order dated 05.01.2021 directed that no coercive action shall be
taken against the petitioner consequent to the demolition order dated
06.10.2017.

5. Since the appeal of the petitioner is pending before AT-MCD, this petition is
disposed of by directing that the interim protection granted to the petitioner by
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order dated 05.01.2021 shall continue to operate during the pendency of the
appeal before the AT-MCD and thereafter shall be subject to the orders to be
passed by AT-MCD on the appeal filed by the petitioner. It is, however, directed
that in the meantime the petitioner shall also not carry out any construction
activity on the subject property.

6. AT-MCD shall dispose of the appeal in accordance with law without any special
equities flowing in favour of the petitioner because of this order.

7. All rights and contentions of the parties are reserved.
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